Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary A ffairs
Civil Secretariat
Srinagar/Jammu

Fevedod %

Subject:-Litigation Reforms and effective monitoring of Litigation in Union
territory of Jammu and Kashmir-Appointment of Officer In charge (OIC)
Litigation

GOVERNMENT ORDER NO:- 15328- JK (LDj of 2025
DATED: - 24 - 10 - 2025

Sanction is hereby accorded {p the appointment of Officer’s of Police /Home
Department as mentioned in annexure to this Government Order as Officer In
charge Litigation (OIC) for the cases indicated against each including contempt
petition, if any, pending before FHon'ble High Court of J&K and Ladakh/Central
Administrative Tribuna! or any other forum

The terms and conditions of appointment of the OIC’s shall be
governed by the provisions of Government Order No.1673-JK (LD) of 2021 dated
24.03.2021.

By order of Governnient of Jammu and Xashmir.

Sd/-
{Achal Sethi)
Secretary to Government
No:-LLAW-0IC/10/2025 Dated: 24.10.2025

Copy to the:-

. Learned Advocate General, J&K.
2. Principal Secretary to Hon'ble Lieutenant Governor, Raj Bhawan.
3. Joint Secretary(J&K), Ministry of Home Affairs, Government of India.
4. Registrar Ceneral, Figh Court of J&K and Ladakh, JammuwSrinagar.
5. Principal Secretary to Honble Chief Justice, High Court of J&K and Ladakh.
6. Principal Secretary 10 Government, Home Department,
7. Directer Litigation, Srinagar/ Jammu.
8. Assistant i.aw Officer concerned
9. Officer 'n (“arge Litigation (O1C).
10. Private Secretary to Chief Secrerary for information of Chief Secretary
11. Private Secretary to Secretary Law. F
12, Incharge Website. aa, »
13. Government Order fiie. 0 }5
14. Concerned file.
(Reyaz Ali Bhat)
3 Deputy Legal Remembrancer

#




Annexure to the Government Order No. 15328- JK (LD) of 2025 dated 24.10.2025.

e T

S. No. ~ Title of the Case 1 oic_
( ase FIR No. 225/2013, UA(P)Act of ] Sh. Mujahid-ul-Haq, DySP Hqr

‘ Pohcc Station Anantnag titled Erstwhile | Anantnag.
‘ State of J&K Vs Ashigq Hussain Narchoo & |
| _ | Ors. — e N
2 | Case titica Saifullah Maalik Vs Chief l Sh. Arii Hussain SDPO
‘ | Investigation Officer SIU Anantnag & Anr, | Kokernag.
_FIR No. 103/2022 P/S Kokernag . B
|37 Case tiued State V/s Mold Riaz and another | Sh. Om Prakash, DySP,
in burl o 64/2016 of police station, Headguarters, Ramban.
|_ . Chanderkote. N S
4 OANo. 1129/2025 titled Rubeena Akhtar | Mr. Shahnaz Majeed Bhat,

Vs. Luion lerritory of J&K and Others. Labour Procurement Officer.

5 | OANo. 1127/2025 tited Faraeda Shaheen i Mr. Shahnaz Majeed Bhat,
| Vs. Union Territory of J&K and Others. Labour Procurement Officer.

—

6 = OANo. 1128/2025 titied Mohammad Igbal Mr. Shahnaz Viajeed Bhat,
Akhoon Vs. Union Territory of J&K and Labour Procurement Officer.
Others. |

\' | TOA No. 1133/2025 titied Hafizullah Shagoo ~ Mr. Shaknsz Majeed Bhat,

8 | | CRM {l\r[, No. 214/2023 titled Abdul Rashid Sh. Benram fosh-JKPS Sr.

Lonz Vs UT of J&K and others. | Superiniendent of Police, EOW,

| Crime lranch Jammu.

9 | Case k.2 No.14/2021 P/S Women Police | Sh. Alwaf, DySP Hq Baramulla.

|

' | Station Baramulla, U/s 498-A/506 IPC titled |
| ' Stae o 1&K Vs Tariq ahmad Malik and
Ory,

Vs, Lmen Territory of J&K anc Others. | Labour Procurement Officer.




